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Guntakal

2. Sub Divnl, Officer
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Hindupur

3, Sub Divnl. pfficer
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Anantapur

Telecom District anager
Anantapur

5., Chief General fanager
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Hyderabad : : Respondents

Counsel for the applicapt . K, Venkatesuara Rao
Advocate

Counsel for the respondents : V. gheemanna, Standing
counsel
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0.A. _217/96. | Ot. of Decision : 16-02-96.

DRDER

! As per Hon'ble Shri R. Rangara jan, Member {Admn.) 1}

Tha applicant in this 0A yas gngaged és a Casual
Mazdoor on 01-12-1981 under the Respondent No.l. e was cantinqed
as such up to 31-U?§1984 with breaks in batueedé@§j§ﬁ§jthat aer;ad
he had completed 540 days of caSual seprvice and thereafter hs was
not pe-asngaged.
2 This DA is filed feor a daclaration that the applicant
is entitled Por rwengsgement as Casual Mazdoor undsr the cantra? of

the Telacom District Maneger, Anaentapur in terms of the various

instructions issued by the Diractor Gensral , Telecommunications and

slso a8 per the Lr.No.TA/LE/1-2/111, dated 21-10;1992 and Lr.Né;TA/
RE/202/Rlgg/Corr., dated 22~02-~1993 issuad by the Chief Genarai Manager m
Telecommunicat ions, Hyderabad by holding tha action of the rasﬁondents

in not reengaging him as illsgal, arbitragpy, discriminatory and

violatige of Articles 14 and 16 of the Constitution

3. The applicant herein has acquirad some experiaﬁce in
ragard to the gepartmental activities. Hence g has to be preferred
if there is work in futurs in preference to Preshers from the open

market. But his long absence cannot be condoned.
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In the result, the foblowing dirsction is gi;;ﬁﬁiﬁ

The applicant should be.re-angaged if therg is M\\\\x\\

work in Puture in praference to Preshers from the

Open merket in the unit prom which he uas=}éé£3diséﬂg@ggd}
If in pursuancs of the direction he is going to be

re~engaged, noene who is already in pasual servica shall

be dis-sngaged.

The DA is ordsred decordingly at thg admission

stage itself, Ko casts%&/
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{R. Rangarajan) ) ' (V. Neeladrir\F:e;1;3“““-““‘"::3 :
Member Admn, ). S .

Vica Chairman

Dated : The 16§ggFebruary 1996,
(Dictated in Open Court)

/?7"'@%‘.1/%.

By. Regr,(Judl)re

The Sub Divisional Officer, Telecommunicatian, Guntakal
Sub Divnl. Bfficer, Telacammunications, Hindupur

Sub Dinvl, Officer Phone, Anantapur

Telecom Oistrict Manager, Anantapur

Chief General Manager, Telecom, AP Circle, Hyderabad
3ri K. Yenkateswara Rao, Advocate, CAT, Hyderahad
8ri v, Bhimanna, SC Far Central Gowt,., CAT, Hyderabad

Library, CAT, Hyderabad
Une spare copy
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IN THE CENTRAL KDMINISTR?TIVE TRIBUNAL

HYLERPBAU BENCH AT HYDERABAD

THE HON'BLE MR,JUSTICE V.NEELADRI RaQ
VICE CHATRMAN

THE HON'BLE MR.R.RANGARAJAN s MLA)

Dateds {b - 2 -~1996

. QRPERY JUDG MENT

MeA/R.A./C.a.No,

C-aNo. 247 he

T.A.No, (w.p.No, )

Admitted and Interlm dlrectlons
issued. ,

Allowpkd,’

‘Disposed ~f with directions

M
hssed,

:ss€d as withdrawn.
issed for default.

Ordered/Re jected.

ﬁb;order as to costs.
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